IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD
C.Ps 126/95 in O.A. 568/94,

Date of Orders 23-1-96,
Betweent

P.Milakar Babu,
.s Applic ant,
and
1. sri P,Srinivas, Generd Manager,
Telecom Dist. Vijayawada.

5, §ri J.R.K.Murthy, Divisional Engineer,
Telecom{Maintenance), Machilipatnam.

.s Respondents.
For the Applicants Mr. K,Venkateswar Rao, advocate.

For the Respondantss Mr.K.Bhaskaxr Rao, Addl.CGSC.

CORAM3 . ’ '
THE HON'BLE MR,JUSTICE V,NEELADRI RAQ 3VICE-CHAJLRMAN

THE HON'BLE MR,R.RANGARAJAN 3 MEMBER(ADMN)

The Tribunal made the following Orders-
O RDER
(as per Hon'ble Justice Sri V.N.Rao, Vice~Chairman)

L

This C.P. was £iled by-alleging that office Lr.No,

E.144/Local Transfers of TOAs/X/109, dt.29-11=95 is inconsistent

with the order in the Original Application.

2. The learned -counsel for the respondents submitted

that the order -dt.29~11-~95 referred to herein before was‘'cancelledl
by order dt.12~1-1996, 'As such this C.P. was not pressed.

3. . Accordingly, the C.P, is closed., No costs. -

- |
, ﬁ” ’7':%% |
Depputy Registrar(J)cc !

To : ‘

1. Sri P.Srinivas, General Manager, Telecom Dist.
Vi jayawada.

2. Sri JsR.K,Murthy, Divisional Engineer (Maintenance)
Machilipatnam, -

3, One copy to Mr.-K.\‘;enkateswar-Rao, pdvocate, CAT,Hyd.
4; One copy to Mr.K,Bhaskar Rao, Addl.OGSC.CAT,Hyd.

5 One copy to Library, CAT.Hyd.

6. Onhe spare copy.
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C.P.N0.126/95

~ in |

On No.568/9¢_
QRDER

( As per Hon'ble Justice Sri V.N.Rao, Vice Chairman )

This ¢,P. was filed by alleging that office

Lr.No.E.144/Local Transfers of TOAS/X/&DQ. dated 29-11-95

is inconsistent with the order in the Original Application.

2. Tﬁe lesarned counsel for the respondents submitted
that the order dt.29«11-95 referred to hereinbefore was
cancelled by order dt.12-1-1996. ‘As such this C.P. was

not pressed,

3. Accordingly. the C.P. is closed., No costs. Z/
(R. Rangarajan) (V. Neeladri Rao)
Member (A) Vice Chairman

Dated 23rd Jan,,1996

Open Court Dictatiom.
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TYPED BY- . CHECKEL RY

COMPAKED BY + APP ROVEL RY

IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL
HYLERABAL BENCH AT HYLERABAD

o

THE HON'BLE MR.JUSTICE V.NEELADRI RAQ
' ' VICE CHATRMAN

AND _
THE"HON'BLE MR.R.RAN’G@AN 3 M{a)
Dated: 23 [ ~1996

- OKDER/JUmSMENT—

MW/C-A.NO. V26 ‘C\S'."

0.a.No. ;5?-{)% (0\(_4 .

T.ANo. . (w.p.No. )

‘Admitted and Interim directions

issuéd.

ed. @ (J\@ g,qeﬂ

Disposed of with directions N

Dismissed,

‘Dis Lssed as withdrawn.
:Lﬁs:$s§ed.for‘default.

Al

ft

: Ordered/ke jected.

No. order as to costs.

B W,‘,,ﬂ,wm-umﬂ -

L gETATE TR
~ii | Adminigirative Tribunal

f#f“fﬁﬁfFéTCH

-5 Feg 19w s

gammam aamfts
HBYDERABAD BENCH

il






